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transfer @f' the - appllcant : from

--¢hillong to Kohima. The amplicant is

working as Wireless ‘Operator, TInter

State  Police  Wireless. . Station,

Shillong, ‘Meghélaya;' By order,. dated

"27 02:2004.at page 12 of the O0.A. ‘36'

PerSOHSJ’“ were transferred, - khe
i

applicant was one of.them'at'sl. No, ' -

16 of the said order.

Heard Mr. R. Goswami, learmned

counsel for the applicant and also Mr.
B.C. Péthak, learned Ad4l. C.G.S.C..

for the respondents.
4

Upon hearing learned counsel

for the parties, T am of the view that

ends of Jjustice will be met if a
direction is given to the applicént to
submit a representation before the
concerned autﬁority. Accordingly, the
applicant is directed to submit a
representation narrating all the
grievances within a period of one
week from the date of receipt of thlS
order. - On receipt = of s%c

representation, the respondéﬁts are
directed to give a reasoned reply
within a period of one month from the
date of_reéeipt of the representation.
Till the completion of the aforesaid
exercise, the transfer order dated
27.2.2004 shall be kept in abeyance so
far as the Sl. No. 16 the applicant is

concerned.

The applicafion is accordingly

disposed of. No order as to costs.

\<N

Member (A)
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IN THE CENTRAL ADMINISTRATIVE TRIRBUNAL, GUWAHATI BRANCH,

GUWAHATI .

( An application under Section 19 of the Administrative

Tribunal Act’ 1985 )

Original Application No.fD! of 2004 .

SRI NRIFENDRA NATH SINGH
Son of Late Ram Kripal Singh,
-7 Wireless Operator, J1.8.F.W. Station.
Shillong,: Meghalava.
'{ . » .axnas Applicant.

- Versus -

1. Union of India
Represented by the Secretary, to
thé Government of India,
Department of Home Directorate of

Co-ordination, New Delhi-1100@%.

2. The Director
Folice Telecommunication,
Dikectorate of Co-ordination
(Folice Wireless), Block No.9;
£.G.0. Complex, Lodhi Road,

New Delhi-11080@5.

T Ewxtra-fAssistant Director

(Administration), Directorate of

Contd...p/~



Co-ordination (Folice Wireless),
Hlock Neo.%, C.G.0. qgmﬁlaxg
f.odhi Road, New Delhi-118007%.

saxee Respondents.

1. FAETICULARS OF  THE ORDER AGAINST WHICH THE

AFFLICATION IS MADE :-

i) This application is made against the UOrder
of Transfer in Office Order Part-I1 (No.35/2004) dated
27-DE-2004 . By the transfer order the applicant
transferred fwmm_ghillang to Kohima and to he relieved

latest by B1-@5-2004.

A copy of the Transfer Drder dated
27-@R-2004  is annexed herewith and

marked as Annexure-—A.

2. JURISDICTION -
That the applicant declares that the subject
matter of the application is within the jurisdiction of

thisg Hon'hle Tribunal.

Fo LIMITATION -

That the applicant declares that the cause of
action areose on 27-02-2004 and this application is made
within the periocd of limitation on has been prescribed
under Section 21 of the Administrative Tribunal Act,

1985,

Contae..o/~



4. FACTS OF THE CASE :-—

i) : That the applicant is originally from ShamwA*?PVV
of WYillage & Fost Office - Hairia in the district of
Ballia, Uttar Pradesh. He joined as Wireless Uperator
under the Directorate of Co-ordination Folice UWireless
and émated at Alzawl in 1985, He was transferred to
1.8.F.W., Shillong in 1987 and again transferred to
D.C.P.W. in Delhi in the year 1998. Again, in 1992, he
was transferred to I1.5.F.W., Lucknow. When he came to
Bhillong for some domestic offer, he met with an
accident and became unbalanced of his mind. Since then
he has been undergoing psychological treatment. Since
therdayvmf his accident in Bhillong, he has been taking
Tripal Medicine at Shillong and now he got improved for

the canhinnons uge @f that medicine.

ii) . That the applicant begs to state that the
applicant has been transferred to kKohima from bie
present post  at Shillong by the Respondent No.d  wvide
Office Order Fart-II (No.33/2004) dated 27-02-2004. The
applicant is thereby directed to relieved latest by

Bi-@5-2004.

iid) That the applicant has been suffering from
mental disorder since the day of his accident as stated ,
@arlier. He is still undergﬁing treatment under v, J.8.
Rana (M.E.E.S., M.D.) for his Exogenous Dyveploric
Disorder with Sometization Terecipitated as well as  he

has been’regularly taking Tribal Medicines as prescribed

Contd...p/
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by Mrs. G.D. Fassah, KFhassi Dawai kKynbat, Shiliﬁng, He
is still taking regularly Tribal Medicines as prescribed
by the said Doctor and has to report for  regular
check-up in every two weeks. Earlier he was treated by

Dr. T.K. Roy, M.B.E.S. for guite long time.

Copies of Medical Certificates
issued by the doctors are enclosed

herewith and marked as Annexure—i

GERILES .

iv) That the applicant has already submitted
various appliaatioﬁﬁ stating his various inﬁmnveniences‘
which he will have to face if he is transferred from {he
present post at Shillong to Keohima. Gpart from such
representations as submitted on 18th of March, 2084, 7th
of April, 2004, 12th of April, 2004 as well as iaﬁfly on
Reth of April, 2004, the applicant has reguested the
respondents to reconsidered & case and to retain him  at

T.8.F.W.,; Station at Shillong.

Copigs of representations chinted
@7 Q42004 , 1Z-04-2004 & 26-04-2004

are enclosed herewith and marked as

Annexure-C-1, -2 & -3 respectively

v That your applicant bege to state that he has
already intimated the department that he will . take

voluntary retirement by October, e85 under some of

Contda...p/—
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his unavoidable family compulsions. Theretforse, he has
already suhmitt@d. that he may be retain, in Shillong
s that he will be able to continue the said Tribal
Medicines +ill the date of his retirement. He has
further prayed that he may be transferred to his  home
town Lucknow, hie native town so that he may be able to

arrange for his post retirement setilements.

wil - That the applicant begs te state that he will
suffer irreparable loss and mental as well as ﬁhygical_
injury if he is transferred from Shillong to Kohima. He
will not be able to continue his medicines particularly
those precicous Tribal Medicines which have rendered him
tremendous physical improvement as well as improvement

af mental condition.

vii) That the applicant begs to state that non -
consideration of his praver as has been made through
various representations to the respondents has not  only
increase his mental pressure but alsc it has violated

the law of natural justice.

viiil That +the applicant begs to state that one
Wireless Uperator of XnS,@N@,Pmm; been prmmmfad o
W/8 resulting creation of one vacant post of Wireless
Operator and therefore, if he is retain in the post of
Wireless Operator at Bhillong there will not be creation

of administrative chaos.

Contda .l
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5. GROUNDE

FOR RELIEF WITH LEGAL PROVISIONS :-

Iﬂ

iI.

I11.

IVI

" For  that, the action of the Rezspondent
*

futhority in passing the impugned Transfer
rder dated Z27-02-2004 ahd nmm—mqn%iﬁﬁratimn
of as many as 3 (three) representations has
made  him bound to fils this applicaticon to

get justice.

FQF that, the impugned Transfer Order dated
27-@2-2004 has been passed most mechanically
an  the basis of irrelevant and extraneous
cmnéideratimn, There has been total R Tnly}
application of mind to the relevant factors
and therefore, the said action of the
authority is disproportionate, excessive and
arbitrary and hence liable to be set aside

and quashed.

For that, the impugned Transfer UOrder daled
27-A2-200%4 as well as non—consideration of
hiz representations so file till today is
clearly reflects non application of @ind
and therefore it warrants the tribunals

interference.

For that., the impugned Transfer Order dated
DT-RR-2004 has some adverse effect as he will
not  be able to come from Kohima to  Shillong

to take medicines very freguently. Moreover,

Contd...p/~



the impugned Transfer Order 18 1in gross
violation of the procedure lald down in  law
and- in viglation of the principles of ratural

justice and fair play.

Va For that., in  any view of the matter the
impugned Transfer Order dated 27-@2-3004 is
mot  sustainable im law and as such the same

is liable to be set aside and guashed.

6. DETAILS OF REMEDY EXHAUSTED &~

There is no other remedy except filing this

application before this Hon 'ble Tribunal.

7. MATTER NOT PENDING IN ANY OTHER COURT/TRIBUNGL &-

That the applicant declare that be has not
that he has not filed any other application before any

Court/Tribunal.

8. RELIEF FRAYED FOR :—
It is, therefore, prayed that Yo
Lordships would be pleased to admit this
application, issue & notice wupon the
respondents to show cause as to why the
impugned Transfer Office Order Part-11
(No.35/2004) dated 27-02-2004 issued
under the signature of the Exvtra
Assistant Director (Admn.), Deparitment

of Co-ordination (Folice Wireless),

Contd. . .ps



Ministry of Home Affairs, Government of
India {(Ammexsure—I1} ghmulé not  bhe set
aside and upon cause/causes being shown
andg after hearing the partiess be pleased
to set aside and gquashed fh@ impugned.
Transfer Order under OQFfice Grdef
Fart-11 (MNo.35/2804) dated 2?*@2«3@&4
(Annexuwre~-1} and/or pase such further or
other order/orders as Yoaur Lordships may

deem fit and praper.

And for this act of kindness, the applicant as in  duty

bound shall ever pray.

1

9., INTERIM ORDER, IF ANY FPRAYED FOR -

| FPending disposal of the Original
Application, Your Lordships  may ke
further pleased to stay the impugned
transfer order  under Office Qrder
Fart-11 (No.35/2004) dated 27-02-2004 to

the applicant.

10. FARTICULARS OF THE POSTAL ORDER -
Postal Order NO. i~ Jf() ~ $29/91
Date of issue :—-,29(— L[ -0 U

lesued from s FL.F.0. Suwahati

Favable at Guwahati.

Contd...p/~



11. DETAILS OF INDEX

B

AN index  showing  the particylars of the
documents is enclosed.

12

» LIST OF ENCLOSURES

As state in the Index.

1. Annexure—A Transfer Qrder dtd. Z7-82-2004
2 Anﬁexure—ﬁ Medical Certificate
B Annexure-C-1 Representation dtd. @7-84-2004
4, Annexure-C-2 Representation dtd. 12.84.,20804
a.

Annexure-C~3

Representation dtd. 26-04-2004

Contd.eapd—




VERIFICATI ON

I, 8ri Nripendra Nath Bingh, son éf Late FRam
Kripal Singh, aged about 54~year$§ Wireless Gp&#atmrﬁ
I.8.F.W. Station, Shillong, Meghalaya, do hereby verify
and déclare that the statements made in this aforegeing

paragraphs are true to my krowledge and belief.

And I sign this verification on this thﬁvL%th

day of April, 2004 at Guwahati.

e e

I GNATURE &

Affidavite. ..

(:Gn.td'n L ;:‘f!'*



s FFIDAMVNIT

I, Bri HNripendra Neth Singh, son of Late Fam {fripasl

Singh, aged about 54 years, Wirelese Operator, [.S.F.W.

Gtation, 8Shillong. Meghalay, do hereby solesnly affirm

and state as follows -

i. That I am the petitioner in this case ang 1
am acquainted with the facts and circumstances of the

case and I am competent to swear this affidavit.

2. That the statements made in this affidavit
ang in the paragraphs [ %D . ]O Cpa”‘)
are true to my knowledge and those made  in the

paragraphs | f= 5} 46”“:‘) 5+ 35) 9+ |2— being matter
of records are true to my information derived therefrom
which I bhelieve to be true and the rest are my humble

submissions before this Hon'bhle Court.

And 1 sign this affidavit on this the 1% th

day of March, 2084 at Guwahati.

Nt pro~dor M K-

DEFONENT.

Identified by -

|

Advocate’'s Clerk.
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No.A. 150 14/1/2004-Admn 11

e Government of India : , . 5
. Ministry of Home Aflairs - - : S
o Dircetorate of Coordination ' :.
e (Police Wircless) | ,
o x ' o Block No.9, CGO Complex, |
N S CLaodhi Road, New Delhi-3. . X
' B Dated the 27* February, 2004. N
1407 Oflice Order Part-11
v ( No.35/2004 )
e ‘
'l Ixc uunulu ln respect ol the [ollowing Wireless Operators of this ,‘
-+ Dircctorate is onden cd as sllown against their names bclow - : ' )
- . P i
SlNo Nznnc”"" : From 'l‘o‘f‘ lﬂbuclmul by tc
S/bh P.C. Choudhary Aizwal Patna On joining §1. No.32
,}"2'.}_}; . SXK Bhownucl\ : ' Agartala Kolkata Latest by 1.5.04
n 3t ‘,'f"f“BfJ Duttawict” il Dispur Shillong On joining SI. No.15 I
4 K. Burman Dispur Kohima Latest By 1.5.04
P.S.Bist'" - Jamnu . Delhi On joining SI. No.30 !
Suranjan Roy N ot Gan;,lok ‘i\ulkma On joining SI.No.2¢
il 8. CIGoel T T e 'Chandu:(uh Latest by 1.5.04
‘8. "R.P.Singh Ganglok Delhi Onjoining S No. 3|
.9,  Surender Singh Ganglok Delhi Latest by 1.5.04 %
I Jagannath Bordloi““ "+ '_ Kohima " Shillong - On joining SIL.No. 16 - e
1L Lengkrao Daimary " Kohima™" Gangtok® " On joining S1.No.4 ~
12.. Uttam Boroi Kohima Dispur On joining SI.N0.24 - ‘?‘
13. M.C.Dhasaimana Kohima Delli On joining SI No.25
4.~ S.S Pathania Kohime Delhi Latest by 1.5.04 -
15. - Promod. Bhorali Stiillong Dispur Latest by 1.5.04 s
w16, N.N.Singh ueShillong - Kohima Latest by .5.04 L
: 17, - Kamal Singh Portblair Delhi On joining SI.No.33 N
18. B.S.Suresh Panaji Bangalore On joining SI.No. 19
19, - D.Sammugam Bangalore Panuji Latest by 1.5.04 ,
20. K.K.Swamy - Pondicheiry  Chenngi On joining SI.Nn 2
21, A.Ramasundram Chennai Pondicherry  Latest by 1.5.04
22) S.S.Chattopadhyay Lucknow Bhopal Latest by 1.5.04 !
23, . BSBist Bhopal _.Lucknow On joining SI.No.22 '
24, Lalit Mohan Jaipur Kohima “Latest by 1:5.04
25. - S.P.Singh . Patna Kohima - Latest By 1.5.04 ™~
/J} E‘
T e f
W | J [0
Wl 2]
P :
RN e A S




’% ‘ _ ’v! ' F
20. - Subrato Mandal - Rolkata GCanglok — Latest by 1504 A
27, . P.KSen 1 - Kolkata Delhi latest by 1.5.04 |
28, - SK Aparwal C o Chandiganh Shimla On joining, No 36 ‘!_A
29. S.1..Khuttan - Chandigarth  Delhi Latest by 1.5.04 1 X o
30, Karam Singh Delhi Jammu Latest by 1504 - L
31 o P.Suresh Babu - Delhi Gangtok Latest by 1L.S.04 7 oy
© 320 Anand Swroop Delhi - Aizwal - Latest by 1.5.04 ' |
33, © 1 Ramesh Delhi Portblair Latest by 1.5.01 ' S B
34, Ajit Singh Delhi - Shimla Latest by 1.5.04 RERE &
35 M.Krishnamony ., Hyderabad  Trivandrum  Latest by 1.5.04 R
.7 36... MR Singh ., Shimla - Chandigarh  Latest by 1.5.04
L o _ ’ I
2. .° All transfers except Shri S.L.Khuttan S1.No0.29 are in public interest. They arc
entitled to draw TA/DA and joining time as admissible under rules. They may apply for’
TA advance , 1f1cquxrcd unmcdlatcly on recmpt of ondcr or clse may be relicved on date

as mdnwtcd a;,amst thcn nanics.

J '.\

_ "1'11is‘issU_¢$ with the approval of Dircctor Police Teleconununications.

S S : 4’2_,4,-“-,_

‘ . —_— ( Asad Zia- o
;i ) y : o Bxtra Assistnat Divector ( Adimn)

Copyto:- 1. Office Order file. 2. Accounts Section (6 copies).
. : CID(ISPW)/SO to DPT/PA to Addl. Dircctor.
s o -4.‘ . AD(C) - w.r.t. his R/Nute No. C.11032/GT(W0)/2004-Com dated
SRR s & ©26.02.2004.
S -5, AILISPW Stations/Individuals conccrmd
,6»."’ Service Book and Personal file of the individuals.

. .'; 7 Accommodatmn Asstt. Admn.} Sectlon
J"j’ ‘ { )

R e Lo
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S o Sers.

Dr. T.‘g. RQV ABBS . . : . Phone ; (Res) ; 230821
Regd No. 5950 - : 5 } )
Medical & Health Officer v iral weHlpCet

Shillong - 793003
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. ' 7 3 Chamber -
\ Dr. (Mrs) Manisha Kilshrestha _ " Economic Medical Hall
_ )\ MBBS (Ex Registrar Gynae & Obs) ' ~ Police Bazar, Shillong
J. N. Medical College - ©, Ph:2224237
: " Mon to Friday - .

Time : 9:00 AM to 11:00 AM
Heal Pharmacy -
11:00 AMto 1:00 PM
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"Dr. J.R. RANA B ‘@ Clinic: 241683

MBBS MD - g Vs 9-JHALUPARA
' , ( ( , © CANTT. SHILLONG-793 002
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MRs. G.D. PAsSsSAH ' o
Khasi Dawai Kynbat

SHILLONG

CERTIFICATE

With this I inform you that SHRI. N.N. SINGH, Wirclcss
Operator P.R. of D.C.P.W. He is old patieht of mine, he is still under
treatment though he is little bit alright, still he need for proper
treatment and he nced to continue the nﬂcdicinc, he is asked to report

to me for regular check up in every two weeks till full recovery.

Sdy/-
Mrs. G.D. Passah
15t January, 2004

Khasi to English o L
Translated by , \
P. Das.
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iﬁé;}ThE:Director:' o, o ‘
te aDirectorate of, Coordination Police Wireless
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e el Gove L ot India’ (Ministry of Home S et
mi,*fﬁ New Delhi-3 c |
“;a (throwgh proper channel)
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- WAth due respect and humble submission 1

have the honowr
o RO Anvite vour' kindg, attention in the followi

ng facts tor your

favourable, action. ) . N
i ' z . .
‘. . .
7 2A1 response tno Har ‘s mignal reqarding choice of tran-
iR :

Cp Bt tne Qenmral Transter BOG4, L

m.Qgggﬂetaﬁn?mp At 8hil
.{lk‘\ Y

ity
74
* ‘;J-?" :
q”,‘,'.' (3 L. . a . .

L But - Biv.my prayer was not considered in my favour and is tran-

;~»‘“."-5$afmtrrwd to Mmhima.ﬁubsequwntly on 10/3/04 { once again lay my

R o PP Lication Lo .yvour honour to review my case and to consider

+to retain meat Ehillong with e

Mreme sympathy, which is still
s ander. ypur‘review/cunsid&ration. ' g :

did pray tio your highness tp
7 1i1llong tfor one year more exaplaining the reasons
?ﬁ&ther&in”that’l”ém'gming to take Yoluntery Retirement by Oct/0S
'&%pnder‘mwme Mnavoldable family compulsion, ) .

AR . ' A

- . i :
- _F_‘( P

A '_" . . N

“5W?%3&Naw,‘ﬁir; eApresoing vy heartient aratitude, I

0 T HAphness that one W/Opr . of this S9tation is promotend) Lo WS

. \resulting creation of one vacancy of W/ Upr which enables me
2“ho approach your honowr and beg to retain me at Shillong

“which. will fillup the vacancy and conaseguently my problem

will be solved. 1+ thé-gamE'is not administratively feasible

1 may kindlyﬁbe transferred to Lucknow, so thar I can stay

a2 Nnear my native town and-arrange to settle post-retirement

S 'Qraquiremgntsjag_mentimned above and earlier applications.

"

lay to vour

\

£ shall remain.in debt tor your sympathetic action in my
: ' ) ‘ e . ' } .
' s favewr. [0 e - '

cThanking you for your .kind perusal and favourable action.
: . R ; A

A} N '

Flace :- Snillong Yours faithfully

Date 1= 07704706 - - .y
% o J' ot e . ‘/ ' * N\’VF’W\(I&'\»’\ ‘\_\ e,‘-L\ q/\_’

(N.N.Bingh, W/ Opr)
IS8FW Stn. Shillong
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C 1 HUMBLY HEQUEST YO TO CONGLDER
GYMEATHICALLY LCORY OF SAMe AFFLICAT M HAS
FRO[VERCHAMNEL ON 077708706 '

i THANK EMNG YOL FOR
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The Director - N ' '
Directorate of Co-ordination (Police Wireless)
zovt."of India (MHA)V-- : o . !

L0’ 'New. Dalhi=3 | T
{0

y(th:ough'proper'channel)’

Application of Retention. . S
':'v':Af.m-vnl»_vfd~'~~~~~Mﬁ_¢~«‘¢‘~'¢!v‘\;d~~~~ R . . ‘

S

SRR With due'respeét'and hqérfieat gratitude I hﬁve the honour
4o racall wy pravious applications dated 10th March , 7th and 12¢h
:;April 2004 wherein I gxplained the factuals and prayed for retention

‘;“:rgtillvmyﬁxetirament (voluntarily)as conveyed in my above stated

. applications

n but sir, unfortunately no communication received
gfgpmthgfg;;till date which has escalated ny- hardship .

O R ' T ‘ '

Further, 'I°like to intimate the.fact of which you are aware of that
2l wag'l transferred from Lucknow to ShilTong (Sept. 1998) on compaso-
_pate”ground. to undergo Herbal treatment (which continued since 1992)
for. ny mental disorderness and till today it is continued .and I have

?u-j@to*visit“mx'Doctor~very*frequently for medicine/other treatment.
~ Doctor advised me to continue the same treatment to have normal

o Lo iite, o

i

QL%{&é?ﬁﬁbr&”requéatfyou«tOxreconsider the case with highest
Uf?humgitarian‘apd'sympa,tihatic view nay be given ‘to retain me at ISPW
'Stn, Shillong to facilitate me to continue my treatment,

L Sha;l remain grateful for your kind and sympathetic action rlease.
R S o . : .
Sl !

_Plécg@g: ShilLong:

/

Yours fgithfuily'

(N.N.Singh, W/Opr.
v S v ISPW Stn. SHILLONG
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